
Second Floor, 
Commercial Complex, 

Indira nagar, 
Bangalore-38. 

Date.Qfl1qq 

PPLICTItjN NO(s) 	838 of 1993 

PPLICANTR.G.Savanur,SecretaryESpQNDFNTc. $r.Supdt.of Post Offices, 
All India Postal Employees Union, 	

Mangalore and Others. Css-III & ED Agents, & Others. 
TO. 

Sri.V.Narasirnha Holla, 
Advocate,No .317, 12th—A—Main, 
Sixth Block,Rajajinagar, 

Bangalore-100 

5ri.G.Sharithappa,Addl .Central 
Govt.Stng.Counsel,Hjgh Court Bldg, 

Bang alore-1. 

SUBJECT:... Forwardinc of copies of the Orders passed by 
the Central Rdminjgtra€je Tribunal,BanQalore, 

—xxx— 

Please find enclosed herewith a copy of the 
ORDER/STAy ORDER/INTERIM ORDER/, Passed by this Tribunal 
in the above mentioned application(s) on 30111993. 

UDEPUTY REGI5TRR 
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cgrRAL AISTRTIVE 1RIAL 
BGE BENCFf  

I 	 O.A. No.838/93 

'WESDAY THIS THE THIRTIETH DAY OF N7E7BER 1993 

Shri Justice P.K. Shyaxnasundar ... Vice-Chairman 

Shri V. Ramakrishnan ... ?inber (A] 

1. 	All India Postal Dnployees Union, 
Class III and E. D. Agents, 
Karnataka circle, 
Headquarters, 
No.33, P&T Quarters, 
Rajaj inagar, 
Bangalore-560 010, 
by its Secretary, 
Sri R.G. Savanur. 

2 • 	Sri Balakrishna, 
Postal Assistant, 
Farangipet Sub-Post Office, 
P1N574 143. 

3 • 	Mrs • M. Shakunthala, 
Postal Assistant, 
M3ngalore. 

3. 	Smt. Shashikala, 
Postal Assistant, 
Mangalore Head P0, 
PIN:575 001. 

Rathnakay 
Postal Assistant, 
Gorur. 

tyananda Shetty, 
Postal Assistant, 

Nangalore Head P0, 
Mangalore-575 001. 

[By Advocate Shri V.N. Holla] 

V. 

1. 	The Senior Superintendent 
of Post Offices, 
Manga lore, 
Ikshina Kannada District. 

V .2. The Chief Post Master General, General Post Office, 
Kárnataka circle, 
Bangalore. 

3. 	The Director General of Post Offices, 
Departnent of Posts, 
New Dethi-1. 

Applicants 
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Union of India by Secre1ar, 
Ministry of cavunicatiOnse 
New Delhi. 

The Secretary, 
Ministry of Finance, 
Government of Zndia,. 
New Delhi 	 .. • Respondents 

[ 	Advocaie Shri G. Shanthappa 
Addi. Cntra1 GcAvernnent Standing iunsel) 

ORDER 

Shri Justice P.KS 42Msun&r Vice-thairmen: 

1 • 	We have heard both sWes in this case. All that we could 

have given and prcgbably would have given in the light of an ear- 

lier order, the (overnnent itself has endevoured to grant the A 

z'ecsafy—e4ef is seen rn the Government  order,, a copy of 

which is produced lefore us today by the learned Standing Counsel. 

We direct that order be pbced on record. In the light of the 

sane regard being ad to th fact that the grievance of the appli--

cant has since been reiredLed by the Goverrnt itself1 
 we find 

• 

it unnecessary to pursue this matter further and hence we dispose 

of t4s app1icat 	as having become unneoasaxy. The learned 

Standing Counsel s permitted to file nen of appearance on behalf 

of the resporidentE. 
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